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©Oil Exploration in Cuu'very Delta

*590. Shri Mauthiah: Will the
Minister of Petrolenm and Chemi-
cals be pleased to state:

(a) the latest stage in the Oil ex-

ploration in the Cauvery Delta in
Madras State;

(b) the number of wells drilled and
the places where such drillings took
place;

(¢) whether oil was struck in these
drillings;

(d) if so, the estimated deposits of
oil in the said area; and

(e) whether any -foreign collabora-
tion exists or is proposed?

The Minister of Petroleum and
Chemicals (Shri Alagesan): (a) Drill-
ing is in progress in the Karaikal
region. Further seismic survey is
_also in progress,
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(b) Three deep wells and three
structural wells have been drilled so
far in this region.

(¢) Minor traces of oil were met
with in one well.

(d) It is premature to make any
assessment and further investigations
are still in progress.

(e) No, Sir,
Gujarat Refinery

*591. Shri Firodia: Will the Minister
of Petrol ang Chemicals be
pleased to state:

(a) whether it is a fact that the
Gujarat Refinery has not been able
to get into pace because of the non-
disposal of residual oil;

(b) if so, the quantum and value
of oil to be disposed of; and

(c) the effort made to find out
buyers?

The Minister
Ch 1 1
Sir.

of Petrolenm and
(Shri Alag ): (a) Yes,

(b) At the rate of 2 million tonnes/
year throughput, the availability of
residual oil for disposaf is estimated
at 110,000 tonnes valued at over
Rs. 91 lakhs a year.

(¢) The Corporation has been suc-
cessful in negotiating  with  Tata
Thermal Power Station, Bombay for
supply @300 tonnes/day of residual
oil.

Tenure of Deputation to Secretariat

*592. Shri Mahavir Tyagi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether periods of tenure have
been prescribed in respect of officers
of the .All-India Services and Cen-
tral Services borrowed on deputaticn
for senior posts in the Secretariat:

(b) whether such periods of tenure
are being uniformly applied and en-
forced for Deputy/Joint /Add.itionll
Secretaries and Secretaries; and





